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$~62 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  FAO(OS) (COMM) 126/2025, CM APPL. 49865/2025, CM 

APPL. 49866/2025 & CM APPL. 49867/2025 

 

 TRANSSNET MUSIC LIMITED   .....Appellant 

Through: Mr. Gopal Jain, Sr. Adv. with 

Mr. Ankur Sangal, Ms. Sucheta Roy, Mr. 

Raghu Vinayak Sinha and Ms. Amrit 

Sharma, Advs. 

 

    versus 

 

 UNISYS INFOSOLUTIONS  

PVT. LTD & ORS.         .....Respondents 

Through:   Mr. Sauhard Alung, Adv. for R-3 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER (ORAL) 

%         13.08.2025 

 

C. HARI SHANKAR, J. 

 

1. After some hearing, Mr. Jain, learned Senior Counsel for the 

petitioner merely seeks that the Court may clarify that, during the 

hearing of IA 14150/2025, which is listed before the learned Single 

Judge on 14 August 2025, the learned Single Judge would not be 

influenced by any observation or finding contained in the impugned 

order dated 29 May 2025 and that all aspects, including the issue of 

whether the appellant is an intermediary within the meaning of 

Section 2(1)(w) of the Information Technology Act, 2000, would be 

open to be canvassed before the learned Single Judge. 
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2. We clarify accordingly.   

 

3. Learned Counsel for the appellant is also permitted to advance 

before the learned Single Judge all issues raised in the present appeal. 

 

4. The appeal is accordingly disposed of. 

 

 

 

C. HARI SHANKAR, J 

 

OM PRAKASH SHUKLA, J 

 AUGUST 13, 2025 
 AR 
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